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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
 

PRINCIPAL BENCH, NEW DELHI 
 

ORIGINAL APPLICATION NO. 627 OF 2022  
 

 
IN THE MATTER OF: 
 
 
PRAKASH YADAV​ ​ ​      ​ ​          ​     ​   ​ …APPLICANT 
 

VERSUS 
 

STATE OF HARYANA & Ors. ​         ​ ​ ​ ​      …RESPONDENTS 
 
 
 
Reply/Response on behalf of Applicant 
 
 
MOST RESPECTFULLY SHOWETH  

 

1.​ That the present reply is being filed in compliance with the Order dated 26.05.2025 

passed by this Hon’ble Tribunal.  

2.​ That as per the reply dated 09.11.2024 (at Page No. 800, Paragraph No. 4) submitted 

by the Executive Engineer, Public Health Engineering Division No. 1, Rewari, 

untreated industrial effluents from approximately 147 industrial units are being 

discharged into domestic sewage systems. This has resulted in an alarming situation at 

the Sewage Treatment Plants (STPs), which are designed exclusively for the treatment 

of domestic sewage. 

3.​ It was also submitted in the said reply that, to the knowledge of the Public Health 

Engineering Department (PHED), Rewari, no action has been taken by the Haryana 

State Pollution Control Board (HSPCB) against the said industrial units. 

4.​ Despite the matter being sub judice, there is no visible improvement in the quality of 

water, as evidenced by recent photographs. A news report published in Dainik Jagran, 

Rewari edition, dated 05.07.2025, indicates that electricity supply to seven illegal 
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industrial units was disconnected but was restored within 24 hours. The Applicant, 

therefore, humbly prays that this Hon’ble Tribunal may be pleased to direct the 

Respondents to recover environmental compensation and initiate punitive action 

as per law within a specific timeframe, so as to deter further violations. The 

Haryana State Pollution Control Board (HSPCB) in its report dated 16.07.2024 

submitted before this Hon’ble Tribunal (at Page No. 677) has stated about imposition 

of Environmental Compensation, however, despite a lapse of almost one year, they 

have not reported the status of recovery of Environmental Compensation. 

(Photographs showing water quality and copy of the news report annexed as 

Annexure R-1). 

5.​ News reports dated 09.03.2025, 04.06.2025, 05.06.2025 (World Environment Day), 

and 24.06.2025 clearly establish that the continuous discharge of wastewater into 

the barrage is encroaching upon private and agricultural lands and adversely 

affecting crops. It is therefore imperative to halt the discharge of wastewater—even 

after treatment—from the STPs with immediate effect. The Applicant seeks 

appropriate directions from this Hon’ble Tribunal to the Respondents in this regard. 

(Copies of the news reports annexed as Annexure R-2). 

6.​ A letter dated 01.05.2024 issued by the Office of the Engineer-in-Chief, Haryana 

Irrigation and Water Resources Department, Panchkula, affirms that excess water 

being discharged into the barrage is causing flooding. This further substantiates the 

Applicant’s concerns.​

(Copy of the letter annexed as Annexure R-3). 

7.​ The Applicant, therefore, respectfully prays that this Hon’ble Tribunal may be 

pleased to direct the Respondents to immediately cease the release of any kind of 

sewage—including treated wastewater—into the barrage. Only canal water may 

be permitted for release. This direction is critical to prevent flooding and control 

pollution caused by the discharge of highly contaminated sewage. 
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Annexure R-2
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Annexure R-3


